
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HVDERABPO 

O.A. 824 / 91. 	 DL or Decigon : 12-9-91. 

1.Syed Abdul Hameed 
2.Md. Abid Hussain 

Vs 

1. The General Maner, 
Ordinance Eactory Project, 
Yedaumailaram, Medak Oist. 
A.P. PIN : 502 205. 

.. Applicants. 

.. Respondent. 

Counsel for the Applicants 

Counsel for the Respondent 

:Mr. Meherchand Non 

Mr. N.R. Oavaraj,Sr.CGSC, 

CO RAM: 

THE HON'BLE SHRI A.V. -IARIDASAN : MEMBER (JOOL.) 

THE HON'BLE SHRI A.B. GORTHI 	MEMBER (ADMN.) 
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DA 624/91. 	 Ut. of Order: 12-9-94. 

(Order passed by Hon'ble Shri R.V.Haridasan, 
Plember (j) ). 

* * * 

The applicants 1 and2 were Sl.Nos.13 and 11 

respeOtively in the panel drawn up for appointment to 

the post of Canteen Vendors in the year 1965. When 

appointments were made to the post of Canteen Vendors 

dis—regarding the existing panel, 5 persons, who were 

included in the panel filed.UA 767/89 cha11ening 

the letter No.09122/Rdmin/OFPN dt.6-4-89 of the Respondents 

addressed to the District Employment Officer, Sangareddy, 

and the above application wad disposed of on 21-12-89 

directing the Respondents to make appointments to the post 

of Canteen Vendors from the panel drawn up in the year 

1965 and not to make any appointment out side the panel 

* 	xxk Xx xxkg xx gxxg*g*xggkg till the panel is 

exhausted. Though the applicants were not parties to 

the above Original Application, as their names figured 

o 	 at Sl.No.13 and 11 in the Original panel, the applicants 

have filed the present O.R. to direct the Respondents to 

appoint the applicants in the post of Canteen Vendors 

or any alternative post as per their qualifications and 

eligibility etc.,. 
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V.1  The Censrai. M.nager, Ordinanc. Factory Project, 
- 	Yeddumai]aram, 1'1.dak District, A.P.-205. 

On. copy to Sri. 1.h2rchand Noon, advocate, CAT, Hyd. 

One copy to Sri. N.R.D.varaj, Sr. CGSC, CAT, Hyd. 
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2. 	In the reply statement, the Respondents have inter 

alia stated that in accordance with the directions contained 

in CA 767/89, the administration has kept the panel alive 

and the case of the applicants would be &onsidered for 

appointment in their turn as and when vacancies arise. The 

claim of the applicants is for a direction to the Respondents 

to appoint them in any suitable post other than canteen vendor 

cannot be accepted for the reason that they have been selected 

for appointment to the post of Canteen Vendors only. In the 

light of what is stated by. the Respondents in their counter 

that the applicants would be appointed as Canteen Vendors in 

their turn as and when vacancies would arise, there is no 

controversy between the parties to be further adjudicated. 

In the result, the application is disposed of with the 

direction to the Respondents to consider the appointment of 

applicants as Canteen Vendors in their turn as and when 

4; 

vacancies arise. No order as to cos 

J(A.B.G T~H~I) 
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Ot. 12th September, 19944 
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IN THE CENTRIL ADMINI5T9.TIvE TRIRLiN:iL 
HYDERABSO 3EJCH HYDERA81"D 

THE HUN' BLE MR.M .\J.HIIID:3AN 	MEMDER(,) 

M ND 

THE HUN'SLE 1V19.A.3.CURTHI : 	NENE3ER(A) 

Dated: 

OR/JuDGf1ENT. 

M.p1co. 

ND. 

Admtbd and Interim Directions 
Isst.\ed. 

A11obd. 

isposed of with Directions.  

Dismiss\ci. 

Dismisso.àvs withdrawn. 

DismjsssJ'orD?au1 
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